
 

DISCLAIMER: This document is being furnished to you for your information by PRS 
Legislative Research (PRS).  The contents of this document have been obtained from sources 
PRS believes to be reliable.  These contents have not been independently verified, and PRS 
makes no representation or warranty as to the accuracy, completeness or correctness.  In 
some cases the Principal Act and/or Amendment Act may not be available.  Principal Acts 
may or may not include subsequent amendments.  For authoritative text, please contact the 
relevant state department concerned or refer to the latest government publication or the 
gazette notification.  Any person using this material should take their own professional and 
legal advice before acting on any information contained in this document.  PRS or any persons 
connected with it do not accept any liability arising from the use of this document.  PRS or any 
persons connected with it shall not be in any way responsible for any loss, damage, or distress 
to any person on account of any action taken or not taken on the basis of this document. 

 

 
 

 
 

The Uttaranchal (Uttar Pradesh State University Act, 1973) Adaptation and 
Modification Order 2001(Amendment) Act, 2003 

 
Act 14 of 2003 

 
 
 
 
 
 
 
 

Keyword(s): 
Faculty, Vacancy in Faculty Position 
 
Amendments appended:10 of 2005, 17 of 2005



1973) (a- Tzi r341ccli.r W+iT, 2001) (FidWT) me 2003 R%l me 
& I  

hi 



2 i ra? j~  ZRITWRT m, 30 w. 2003 $0 (CWrWG 09, 1925 -4 
. . . - 

i . .  a ' 

- - :@}..+ad r-art 9v-bhr fEnt -m,- -m,  
?p*Rsa&l 

~ 2 m  4 4 , )  m - P b r *  m fPrerr -dm d~ arRrRrrs. 19aa d 
nlm r~m3Tm-m*f:ff*;fmd~l 

qrn 4 7  
2mFml. 7sso (2)W mit:-i;M v-*k (I) * f $ R P C = a f m m  t 

-FFd-* * (*?mm a r ~ p h i p a , ~ w s r , m ~ ~ + ~ ,  
16. a-4 ( 9 8 0 1 ~  gql d m  vdt GF$sft[ .' 
m m  ' *. 

- .- . , . . 
. , , . . - - 1 .  - .. . 

In pursuao& of h e  ,&ovisisw of clause (3) of ~rtide 348 of the ~ i n ~ t i t u t i &  of. lndia, the 
Governor is pleased to-order the publication of the fotlowing English translation of the .Uttaranchal 
(The Uttar Pradesh State Universities Act, 1973) {Adaptation & Modification Order, 2001 j-  mend- 
ment) Act, 2003 (Uttaranchal Adhiniyam Sankhya 14 of 2003). -. 

No. 251 Nidhayee and Sansadiya Karyal2003 , 

Dated Dehradun, June 30,2003 . 

Miscellaneous . . 
-. 

As by the Utlaranchal ~e~islat ive AFsernbjy andas~enied to by the Governor on 
. June 28,2003. 
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M E  UTTARANCH4L (THE UrrAR PRADESH STATE UNIVERSITIES ACT, 1973) 
{ADAPTATION & MODIFICATDNS ORDER 2001) (AMENDMENJ) ACT,=. 

(Act no.. 14 of 2003) 

To f u r t h e r h n d  in the Vtfar Pradesh State Univemilies Act, 1973 (Adaptatron 
&Modification Order, 2201) in the contexi of Uttamnchal State 

Acr 

Be it enadd in the Fwhuth Year ofthe Republic of India as follow :- 

I. (I) This Act may be called the Uttaranchal me Uttar Pradesh State- Shortb'Ue. 
Vniveisities Act, 1973) (Adaptation & Modification Order. 2001) (Amendment) Act, pExt~Oemnt 
2003. 

(2) It shall come into force on such date as the ?ate Government may 
decide by notification in the Gazette. 

(3) It extends to the whole of the State,of Uttaranchal. 

2.  Section 31 (4) (c) & (d) of ihe,~rinci~al Act shall be hereby deemed to Repeal of be 

have bewr repealed. s&bn 3it4) 
It) & (d) of (he 
Prinapal Act 

3.Anewclause{e)shall beinsertedaftersub-section (4)ofsection37 of l ~ ~ o n o f  
the Principal Act, as follows :- d a m  (el 

after sub- 
The  selection committee for the appointment of Principal and Lecturers in section (4) of 

aided degree collqes shall mnsist of- W o n  31 of 
be Pfindpal 

(a) Vice- Chancellor Chairman ~ c t  

(Concerned V.C. for Concerned University Area) 
(6) Two subject experts Member 

(Nominated by V.C. not below the rank of Professor1 
Principal of post graduate college, one of Rem shall 
be from reserved category) 

(c) Chairman of Management Committee or member Member 
nominated by him 

(d) Director Higher Education 
The process of selection for the post of Principal and Lecturer shall begin at 

least six months before the vawncy arises and it shall be imperative on the rnanage- 
. ment of the'college concerned to give.appoihent to the duly selected ~r inc i& l&  

Lechrer." 
4. (I) The Upar Pradesh Higher Education Service Commission Act. 1980 

shall be hereby deemed to have been repealed in the context of Utta~nchal State. 
(2) Notwithstanding such repeal, anything done or any action taken under 

the Act referred to in sub-section (1 ) shall be,deerned to have or-taken under this 
Act. 

By Order, 

BHAROSI LAL, 
Secretary. 

Repeal of Ihe 
Uttar Pradesh 
Higher 
Education 
Service 
CommMDn 
Ad, vf980 { A d  
No. 16 of 
1980) 
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